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CENRRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

0.A. tulsg?_)g'sr 17997,

Present : HON'BLE DR, B,C., SARMA, ADMINISTRATIVE E MBER,
HON'BLE MR, D, PURKAYASTHA, JUDICIAL MEMBER,

© 8/8ri
1, Chandan Prosad Roy,
2, Dipakar Shit,
- $ 3, 'Sé'ﬁ;ti_irzﬂ‘éhj_én?Sarkar,
L .
. 4, Swapan Shaoo, _ »
see eee “pplicants.

1, Union of India
service througﬁ the
Geperal Manager,
SE Rly, Garden Rgach
Calcutta 43, o .

2, General Manager,
SE Rly, Calcutta~ 43,

3., Chief Personnel Officer,
3E Ry, Calcutta- 43,

P%‘tiu . ‘ | 4, Chief Project Mapnager (U/M),
: : : . %E Rly, Kharagpur,

S. Chiaf Nechanical Enqineer
' SE Rlyo.‘, . .

6, Sr, Electronic Data Processing
Nanagar (Workshop), SE R1y,
Kharagpur,

7, Workshop Personnel Officer,
St Rly, Kparagpur,

o;o oo Réapqndents,

For applicants ¢ Mr, Samir Ghosh, Counsel,

For respondents : None,

 Heard on : 9,9,97, ' Ordered on : 9,9,97,

CRDER
BzC.Sarma, AM,
"Fomr applicants have jointly filed this petition assailing

the 1mpugned Order of reversion dated 2.9.97 ( Annexure 'A7' to the
Contd..p/z
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petition) purﬁoféigg to revert the applicants from the post
of Data Entry Opetatorvi.e._ex-cad:e post, to their substant jve

grade in substdntive capacity, scale and rate of pay.

2, This application has been moved as an unlisted mtter
in view of urgency. No copy of the application has been Served on
the other side, Mp. Ghosh, 1d, Counsel for the applicants, submits
that by the impugned order, the r93pondehts %;%Psought to replace
P a:88t20f adhoccappointees, who wers given’appointmant earlisr, by
’ another set, It is aléo the submissibdn of Mr, Ghosh that the
| terms and conditions, which have been indicated in the Order of
o m L oy o
subseqdent appointment, are the same as of those were appointéd
N . garlier, Mr, Ghosh further submitted that g deéliled rapresentation
was submitted by nine persons,includiﬁg,the four instant épplléants
on 23,6,1996 to the app:eptiate authority but that represenéation
has not yet been disposed of,

3. - We have heard the Submission of Mr, Ghosh, Since a
Tepresentation is pending for disposal, we are of the visw that

> instead of asking the respondsnts to appear and Filé a reply, it
is possible to dispose of the application at the stage of admission
itself by passing an appropriate Order giving a direction on the

respondents,

4, In view of ths above, the application is disposed of

at the stage of admission itself with the direction that the
respondents shall treat the instant application as a fresh represen-
tion and shall dispose it of within s period of 2 (two) months from
the date of communication of this Order, Aftdr: such considsration
is mads, the respondents shall also pass a Speaking Order within

a Same period and that Speaking Order shall be duly conveysd to

the applicants within a month thersafter, Ti1l such considerat ion
is made and c0mmuniCated to the instant applicants; we order that
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